
27 Oral Answers CHAITRA 16, 1899 (SAKA) Oral Answers 18

HR f̂or ^  sft % *r i
«RTT i f t  f W P J c f f  3Ft
T̂?rf % f^T ^  ^  |

f^ n r  fir *ftr
tT?F ^tt fkm

r̂nr *ftr ??r % ^  %
s f d f H f a : ^  ^  f e n  ^ P T  dlPfc S FT ^

f̂ TTT ?

sft fTOT W»m5ft: : t% ^
5 ZT T W  I  I ?*T %  ^  i f

ipnft fi f̂tfci ^ % w z x
mwrmwmt tfk  ^  Tnwft

^  ^ P T r T  f ^ F R T  ^>TT ^ n f f t r  I 

tci^h *1 ifd̂ d̂ T T̂T
^ for ^rff *ft #sr fpr ^
2TT *T ^  <1 f®H r̂ci'l Vh ^
^T 3FT ^THT  ̂ T̂f̂ TT, ^  ^  ^
sFtf ST W  ?rff | I

Deaths of Detenus in Jail or on Parole 
during Emergency

•25. SHRIMATI BIBHA GHOSH 
GOSWAMY:

SHRI BASHIR AHMAD:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of detenus 
State-wise who died in jail during the 
period of emergency;

(b) whether Government propose to
institute an enquiry into the conditions 
leading to their deaths while in prison; 
and , j

(c) the number of detenus who died 
while on parole?

THE MINISTER OF HOME 
AFFAIRS CHAUDHURI CHARAN 
SINGH: (a) and (c): A statement
showing total number of persons 
detained under the Maintenance of 
Internal Security Act, 1971, who 
either died in custody or while on 
parole during the period of emer-
gency in various States and Union 
Territories, except Haryana, Madhya 
Pradesh and West Bengal, is laid 
on the Table of the House.

The information in respect of the 
States of Haryana, Madhya Pradesh 
and West Bengal is being collected 
and will be laid on the Table of the 
House... .  ( ( Interruptions).

SHRI DINEN BHATTACHARYYA:
They will never supply.

CHAUDHURI CHARAN SINGH:
I am not so pessimistic.

(b) The State Governments are 
being advised to hold a Magisterial 
enquiry into all cases of deaths of 
MISA detenus in custody wherever it 
has not been conducted so far.

Statement

Number of persons detained under the Maintenance of Internal Security Act, 1971, who either 
died in custody or while on parole during the period of emergency in various States and Union Terri-
tories except Haryana, Madhya Pradesh and West Bengal.

i

S.J Name of the State/Union Territory Number of detenus Number of detenus 
N0.3 who died in custody who died on parole

1, Andhra Pradesh

2 . Assam]
3. Bihar

Nil

Nil

4

1

Nil
NiJ
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S. N ame of the State /Union Territory Number of detenus Number of detenus 
No. who died in custody who died on parole

4 Gujarat

5 Himachal Pradesh .

6 Jammu & Kashmir

7 Karnataka

8 Kerala . . . .
9 Maharashtra .

10 Manipur
11 Meghalaya
12 Nagaland

1
1 13 Orissa .

14 Punjab
15 Rajasthan

16 Sikkim .
17 Tamil Nadu .

18 Tripura
19 Uttar Pradesh

Union Territories

1 Arunachal Pradesh .

2 Andaman & Nicobar

3 Chandigarh .

4 Dadrn & Nagar Haveli .

5 Delhi .

6 Goa, Daman and Diu

7 Lakshadweep

8 Mizoram

9 Pondicherry .

4 3

1 Nil

2 Nil

1 Nil

1 Nil

10 2

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

Nil Nil

2 Nil

Nil Nil

14 Information awaited

Nil Nil

Nil Nil

Nil 1

Nil Nil

2 2

Nil Nil

Nil Nil

Nil Nil

Nil Nil

41 9

The information in respect of the State of Haryana, Madhya Pradesh and West Bengal is 
waited#
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SHRIMATI BIBHA GHOSH 
GOSWAMI: I would like to know
from the Hon’ble Minister what the 
present Government proposes to do 
in regard to the families of those 

, who died in prison.

CHAUDHURI CHARAN SINGH: 
Government will consider this 
suggestion very sympathetically.

SHRIMATI BIBHA GHOSH 
GOSWAMI: Whether Government
has any intention in the matter of 
providing employment and other 
facilities to the sons and daughters 
o f those who died in jail?

CHAUDHURI CHARAN SINGH: 
All I can now say is that this sugges-
tion will be considered by the Gov-
ernment. But I cannot make any 
•commitment.

SHRI BASHIR AHMAD: So many
atrocities were committed on the 
people by the former regime and 
the people were put to untold suffer-
ings. In today’s ‘The Statesman’ 
newspaper, the former Prime Minis-
ter defended herself and her son 
even today. And not only that. 
She had also accused some of the 
former opposition members that the 
charges were made on false allega-
tions. Now, I would like to know 
when the Commission of Enquiry 
would be instituted. Whether it 
would go into the various charges 
against those involved in the per-
petration of atrocities on the people 
who were in jail? Whether the 
Hon’ble Minister is aware of the 
fact that one film actress Mrs. Sneh- 
lata was also tortured and after her 
release she died? I want to know 
whether the Enquiry Commission 
will go into these matters. A Magis-
terial enquiry on these matters is 
hardly sufficient to find out the ex-
tent of atrocities that have been 
committed on the people. A large 
number of persons have died as a 
result of atrocities committed on the 
people while in jail. Will the

Hon’ble Minister be pleased to tell us 
when will the Commission of 
Enquiry be instituted?

CHAUDHURI CHARAN SINGH: 
Although you will permit me to say 
that the Supplementary does not 
arise out of the questions here, still I 
can assure the hon. Member that the 
question of High Power Enquiry to 
go into the atrocities committed 
during the Emergency is under 
active consideration of th£ Govern-
ment and perhaps I will be able to 
make a statement on this on the floor 
of the House tomorrow.

SHRI RAMA CHANDRA MAL- 
LICK: Mr. Speaker, Sir, I want to
know from the Hon’ble Home Minis-
ter through you regarding the per-
sons who were detained under the 
MISA. Out of those who were 
detained under MISA, 50 persons 
have died so far—41 in jail and 9 on 
parole. This information is as per 
the Government report. I want to 
know whether any financial assis-
tance or interim relief has so far 
been given or proposed to be given 
to the family members by the State 
Governments concerned or by the 
Central Government after consider-
ing their financial position.

CHAUDHURI CHARAN SINGH:
I am sorry I have not been able to 
follow the question.

MR. SPEAKER: Next question.

Enquiry into the behavior of Pren 
Censor Officials

*26. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state whether the 
Government propose to institute an 
enquiry into the methods and beha-
viour of the press censor officials 
while censoring the newspaper 
manuscripts, in various State's?




